o IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERASAD BENCH

AT HYDERABAD
# %% ‘

0.A. 1537/95., ' Ot. of Dacision : 20-12-95.

Y. Koteswara Rao

Py Applicar‘it.
Vs

1. The Ciniaf Personnel Officer, !
3C Rly, Rail Nilayam,
Secunderabad.

2. The Sr.Divl.Personnel Officer,

53C Rly, Personnel Branch, :
Vijeyawada.

3. Tha Divisional Railway Manager,
5C Rly, Vijasyawada.

4. The Chief Mgdical Superintendsnt,
3C Rly, Vijayauada.

.o R#spondnnts.
|‘ '

Counsel for tha Applicant : Mp. V.Uenketaswara Rao
Counsel for the Respondants

-
-

Mr. B.F.Paul,SC for Rlys,

CORAM:

|
1

THE HON'BLE SHRI JUSTICE Y. NEELADRI RAD : VICE CHAIRMAN

THE HON'SLE SHRI R, RANGARAJAN : MEMBER (ADMN.)

. "




DA.1537/95 |
Judgement

(As'iper Hon, Mr, Justice V. Neeladri Rao, VC )

Heard Sri V. Venkateswara Rac, learned counsel
for the applicant and Sri 0. F. Paul, learned counsel

for the respondents. ' |

1
l

2. This OA ués filed praying for a dir%ction to the
respondents?to pay the compensation due fn the appli-
cant under the provision of Workmen Compgnsaticn Aﬂé&r
for the loss of earning capacity with inﬁefest at 18%
p.a8, thoughout till the date of payment,

3. The Chief Medical Superintendent, Uijéyauada,

addressed & letter No.B/MD.141/1/UCA dated 29-4-1992

(vide Annexure II) to DSC, Vijayswada, and the material
portion therein is as under :

®"Sub: WCA case of Sri Y. Koteswara Rao, Naik,
RPF/BSA '

The above named employee who is on WCA sick list
on 07-3-91 was examined by the Standing medlcal Board
on 17-1-92. ‘

The PPD in his Pavour has been assessed as 18%

(eighteen perccent only) and the same haé the approval

of the cmn/sc vide his letter No.MD.48/1/Vol.2 of
24-4-1392,

He is being discharged from sick list after medical
examination, Necessary certificates will follow.,”

4, The grievance of the applicant is that even till
today the amount under Workmen Compensatlon Act is not
paid to him, ‘

| :\
5. In the circumstances it is just and proper to pass

the following order |

R-3 has to consider the case of the applicant in

regard to his claim undef Workmen Compenéation Act in

e L



To

1,

2,

3.

vieu of the letter dated 29-4-1992 addressed to DsC,
Vijayawada, expeditiously and preferably by 31-3-1996,
6. The OA is ordered accordingly at the admissian

stage. No costs,/

- M/Mﬁ\'\-ﬂL'——"—h
(R. Rangara jan) (V. Neeladri Rao)
Member (Admn,) Vice Chairman
Dated : December 20, 95 : [ d .
Dictated in Open Court 1 ~ﬂﬁ%@; . I

Deputy Registrar(J)ccC

sk

The Chief Personnel Officer, S.C.Rly
Railnilayam, Secunderabad. '

The Senior Divisional Personnel Officer,
S«CeRly, Personnel Branch, "
Vijayawada.

The Divisional Railway Manager, SC Rly,
Vi jayawada.

The Chief Medical Superintendent,
8C.Rly, Vijayawada.

One copy to Mr.V.Venkateswara Rao, Advocaﬁe, CAT,.Hyd,
One cory to Mr,D.F.Paul SC for Rlys, CAT.Hyd,
Cne copy to Library, CAT.Hyd,

8.0ne spare copy.
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THE HON BLE MR.JUSTICE J.)muL.u;“ﬂ‘b
.VICE CER TRMAN

- o AND /

THE HON'BLE MR.R.RANGARAJAN 3M(i)

. D.J:;TEDQE ~[)_ -1995

PRODERLIULCMENT
Mohe/Rofie/CoB.NO.. o
. . : in _
O.A.No. i 4) 31 q 5,-----
T.a.Ho. - - (W.P.Ho, ;

Adititted and Interim directions
Isshed.

.. Allowed. -

: D:Lsposed of with éirections. - O/}/O"

DJ.s issed. \ //Z____H
o ] s ‘ g Jlgt

Dispissed ‘as withdrawn. Qﬂy{/w/”"‘-ﬁ
Dismissed for default.
Orgdered/Rre jected.
I\}@ order .as tO cCosts.
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